
O.A.303 of 1994. 	(C) 

Office note as to 
action (if any) 
taken on order 

5 	23.6.94. 	Applicantis c.inseL Mr.Depak 

Misra submitted that the app1icat does not 
	

U 

want to proceed WItkxtW in thisl case any 

further and perniissicn be accor4d to 	raw  

this original application. 

After hearing Mr.Deepak Z'srax,1earned 

counsel for the app 1 ic ant and M1. Ash ok Mis ra, learned 

seniorstanding Connse1(Centra1), it is directed that the 

applicant is permitted towithdiw the application. It is 

furtie r directed that the applidant may j  oin in the 

new place of posting on or befoxtè 10th July, 1994. 

This application is accoxding1y disposed of 
1. 

as withdrn. 	 I 

Vice_Ch1irnn 

Menibe'$iann.) 
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Order with Signature 


